IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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DATE OF ORDER : 23~07 1997.
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Between 3=

K.Tippeswamy
. +es Applicant
And
1. The Sub-Divisicnal Officer,

Telecommunications,
Dharmavaram - 515 672.

2. The T=zlec m Distt. Manager,
Anantapur - 515 050.

3. Union of India rep. by the
Chairman, Telecom Commission,
Sanchar Bhawan, New Delhi-110 001.

.+« Respondents

Counsel for the Applicant : Shri C.Suryanarayana

Shri N.,R.Devaraj, 3r.CGsC

-.

counsel for the Respondents

CORAM:
THE HON'BLE SHRI H.RAJENDRA PRASAD : SMEMRER (A{E§/§C
v

(Order per Hon'ble Shri [I,Rajendra Prasad, Member (A) ).
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@ (Order per Hon'ble Shri H,RAJEDNDRA PRASAD, Member (A) ).
Heard Shri C,Suryanarayana, counsel for the applicant

and Shri N.R.bevaraj, standing counsel for the Respondents.

2. It is stated by Shri Suryanarayana, counsel for the 3

applicant, that the applicant‘hm*ﬁhmé been re-instated into

service and also got the temporary status. Such being position,
- 15 new ) B

the applicantﬁfree to represent to the authorities in regafd

to the other reliefs. Thus the 0.,A, 1s disposed of as infruc-

L

(H.RAJEND ASAD)
- Member (A)

tuous. No order as to costs.

Dateds 23rd July, 1997. frites. )
}\ Dictated in Open Court. M QZ\IM @cg
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IN TH: CENTRAL ADNINISTRALTIVE TRIBUNAL
HYLERABAL BEWCH' AT HYLERABAD

THE HUN'BLE MR,JUSTTVCE
.‘ VICE~CHATRMAN

THE "HOW' BLE MR.H.RASENDRZ PRASAL:M( A)

Dated: )g—’) -1927

ORDER/JHPSMENT

M.z, /R AL/CLaWNO,

in

/ O.z‘e..No; L] lﬁb( ‘

T.A.No, ‘ - A{wup. - )

Admitted and Interim directions

Issued
Al owe
Disposed of with CGirections

Dismisgea, \

Dismisged as Withdrawn
Dismisskc for default,

Crdere Re jected,
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